Fegd.
Urgent Court Matter

HP STATE POLLUTION CONTROL BOARD,
BELOW BCS, PHASE-III, NEW SHIMLA

No. PCB/OA No. 1162023 - Z 24y Dated: &.4L<202%
From: The Member Secretary .
To

The Registrar General, T i

Hon ble National Green Triltinal = we

Faridkot House, Copernicus Marg, Near I‘ndia Gate, New Delhi,
"Delhi 110001. 4

Sub: - OA No. 116/2023 titled Gopal Sharmé. V/s State of HP pendiﬂg before the Hon’ble
NGT. ' '
Sir,

Kindly refer to Hon’ble NGT’s order dated 16-3-2023 passed in the afore-cited matter
{refuting Lo afleged discharge of industrial waste by Acme Formulation Ltd. in open and construciion of
cxtcnsiori at Chowkiwala, Nalagarh, H.P) wherein following directions were passed:-

"....2: We are of the view that the matter needs to be looked into, particularly with reference
to mode of disposal of effluents as per consent to ope}'dte (CTO) granted and remedial action taken by the
State PCB and District Magistrate, Solan, following due process of law. State PCB will be the nodal
agency for coordination and compliance.

3 An action taken report may be filed with the Registrar General, NGT by e-mail at judicial-
ngragov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form of Image
PDF w:i{bz'n mwo months. If any further direction is Jound necessary, he may place the matter before the

;1}3.0/'?6‘]7. The application is disposed of. A copy‘of this order along with copy of the complaint be forwarded

(3]

to State PCB and District Magistrate, Soi’fm by email for compliance.................. 7

3

In this connection, it is submitted that in'compliance to afore-cited direc¢tions, unit in the .

name of Acme Formulation Pvt. Ltd. Gogharwal Ropad Road Nalagarh, Tehsil Nalagarh; Distt. Solan HP

was jointly inspected by Sub Divisional Officer Nalagarh and Regional Officer HPSPCB Bilaspur (Flying

!

bguaa-iron 26-4-2023. As per the Report the complainant did not associate. Copy of Joint Inspzction

report is annexed as Annexure—A. which may kindly be placed on record please.

(Enci: As above)
g,

Yours faithfully

\
% . ﬁ&doshi, (IFS)

o Member Secretary
HPSPCB, Shimla-9
S



\. Annexure-A

JOINT INSPECTION REPORT

|
In compliance to the orders of the Hon'ble National Gr

116/2023 (titled as Gopal Sharma Vis State of H P ) the folfowing directions have been passed -

een Tribunal, order dated 16-03-2023 in O.A. No.

P 1. Grievance in this application is against discharge of industrial waste by Acme

Formuslation Ltd. in open and construction of extension at Chowkiwala, Nalagarh, H.P in violation

of environmental norms to the detriment of environment and public health in the area.

2 We are of the view that the matter needs fo be looked into, particularly with reference to mode
of disposal of effluents as per consent to operate (CTO) granted and remedial action taken by
the State PCB and District Magistrate, Solan, following due process of law. State PCB will be the
nodal agency for coordination and compliance.

3. An action taken report may be filed with the Registrar General, NGT b

ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form of
n is found necessary, he may place the

y e-mail at Jjudicial-

Image PDF within two 2 months. If any further directio

matter before the Bench...."”.

SPCB Head Office letter No. PCB (DL-353) OA No 116/2023-22725-27 dated 24.03.2023

That vide HP
d Regional Officer Bilaspur

the order dated 1603 2023 was conveyed 10 District Magistrate Solan an
{being member of flying squad-1) for joint inspection of the unit as per directions of the Hon'ble NGT.

in compliance to the Hon'ble NGT's directions dated 16-03-2023 and directions from HPSPCB dated
24-03-2023, the unit in the name and style of M/s Acme Formulation Pvt. Ltd. , Gogharwal, Ropad
Road Nalagarh, Tehsil Nalagarh, Distt: Solan H.P. was jointly inspected by Sub-Divisional Officer (C)
Nalagarh and Regional Officer HPSPCB Bilaspur on 26 04 2023. The Complainant Sh. Gopal Sharma,
President. Public Welfare Society Nalagarh was also contacted telephonically for his presence during

the joint inspection, however he informed that he could not come to the site as the matter has teen

resalved and he has no objection for the expansion of industrial unit,

BRIEF ABOUT THE INDUSTRIAL UNIT

The unit is in the name & style of M/s Acme Formulation Pvt. Ltd. and is located at Gogharwal,
Ropad Road Nalagarh, Tehsil Nalagarh, Distt: Solan HP

s« The HP OCMMS ID of the unit is 10290.

« The unil has been granted Renewal of Consent to Operate under the provisions of The Air
(Prevention & Control of Pollution) Act 1881 and The Water (Prevention & Control of Pollution)
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Act 1974 Vide HPSPCB Application No 6580249 dated 01.11.2022 for the manufacture of
w Capsules and Tablets (Copy of RCOP enclosed as Annexure-l). The same is valid till

31.03.2027.

« The unit has also been granted Consent to Operate (Expansion) for addition of 01 no. of Boiler
of capacity 1.5 TPH (fired on Briquettes) which was valid till 31.03.2023. Further unit has applied
for Renewal of the same which is under process. (Copy of COP-Expansion enclosed as
Annexure-|l).

« Further unit has also been granted Consent to Establish (Expansion) for enhancement in product
capacities along with addition of ETP Cum STP of capacity 60 KLD and DG Set of capacity 500
KVA in existing plant & machinery which is valid till 15.09.2023. (Copy of COE-Expansion
enclosed as Annexure-l|l).

e The unit has been kept under the Orange Large Category and is classified und
Pharmaceutical formulation and for R&D purpose (For sustained release/extended release of

er the type-

drugs and not for commercial purpose).

INSPECTION DETAILS

« The unit was inspected on 26.04.2023 between 1440 to 1710 hrs. (Copy of notice of inspection
is enclosed as Annexure-1V)

e The complainant was also contacted and he expressed his inability to associate with the Joint
Inspection Committee. He also informed telephonically that all the issues between the unit and

their society stand sorted out.
e The unit was found operational and was engaged in the manufacture of products as referred

above.

» As per Revised Commencement of Commercial Production Certificate issued by Member
Secretary, Deptt. Of Industries SWCA Nalagarh, the existing cost of the unit is Rs. 3440.2 Lacs
with production capacity:

Capsules: 103.33 Crore/Annum
Tablets: 1066.66 Crore/Annum
¢ Further the unit has In-Principle Approval of SWCA for the expansion of existing products having
expansion cost of Rs. 1926.05 Lacs with product expansion capacity:
Capsules: 30.00 Crore/Annum
Tablets: 100.00 Crore/Annum
» The Pollution control devices provided by the unit includes
a. ETP cum STP of capacity 80 KLD.
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b. Cyclone separator (Dust collector), ID Fan followed by Wet Scrubber commonly attached

to 1.5 TPH Briquette Boiler and 01 TPH Diesel Boiler.
¢. 01 common Stack attached to both boilers.

L2
d. Acoustic Enclosure and stack over 02 no of DG sets.

OBSERVATIONS MADE DURING THE TIME OF INSPECTION
1. The ETP cum STP of declared capacity 80 KLD was observed to be operational at the time of
inspection. The water samples from Final outlet ETP Cum STP and Treated water storage were

collected during the inspection. The unit has provided separate flow meter and energy meter in

ETP cum STP.

(Joint Inspection by HPPCB Officials & SDM Nalagarh)

-

2. The Unit has provided 02 No. of Boilers: 1.5 TPH Briquettes Boiler & 01 TPH Diesel Boiler and

all APCDs were operational at the time of inspection.

Page 3 of 8
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(1.5 TPH Briquette Boiler) (01 TPH Diesel Boiler)

(Dust Collector attached to Boilers) (Common Stack attached to both Boilers with
sampling platform and port hole)

Page 4 of 8
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3. The unit has installed 01 no. Borewell for the extraction of Ground Water within unit's premises
and has approval of extraction of max. 72 KL/day of ground water issued by Member Secretary
HPGWA through Single Window Clearance System. Further totalizer meter was also provided

in the bore well.

4. Unit has installed 03 no of power back up DG sets (capacity 350, 500 & 500 KVA) with acoustic

enclosures.

5. Separate Hazardous Waste Storage area has been provided by the unit. Unit has also
maintained record of HW storage in Form 3.The online HW Data Board at the main entrance

gate has also been provided as the unit is Large scale unit.
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(Form 3: Record of HW Storage)

6. The Hazardous Waste Authorization of the unit is valid till 31.03.2027. (Copy of HW

authorization is enclosed as Annexure-V).

7. The back side and other adjoining areas of unit was thoroughly inspected by the Joint Committee
as per orders of Hon'ble NGT in order to check the discharge of industrial waste water in open
by the unit. During the joint inspection, no waste water discharge was observed in the adjoining
areas by the unit. Though there is one drain flowing adjacent to the unit however no discharge

from the unit into the nallah was observed.

. o
! o v Ay

(No open discharge of waste water was observed)
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e

Latitude: 31.043676
Lumm:-'nzm o
fElevation: 362 02511 m
Accuracy-35m

Time: 26-04-2023 17.05
Naote: Nalla adjoining to Acme f

8. The analysis reports of the water samples of ETP cum STP of unit collected by the Joint
Inspection committee during the inspection has been received from the Central Laboratory
HPPCB Parwanoo on 15.05.2023 and from the perusal of the analysis reports it can be inferred
that the analyzed parameters are within the permissible limits. The copy of analysis reports is

attached as Annexure -VI.

9. As alleged in the application, the Construction work w.r.t the expansion proposal is under
process and the shed has been constructed, the Plant and machinery is yet to be installed. The
unit has obtained Consent to Establish (Expand) issued vide Application no. 4037735, dated
23.09.2022 valid till 15.09.2023 (Copy already enclosed as Annexure-llI).

Shed constructed for Expansion Proposal
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Recommendation & Conclusion 1 1
&
In view of above-mentioned facts, it is concluded that the unit is largely complying with the prescribed
environmental norms. No waste water discharge was observed in the adjoining areas including nallah
by the unit and no other violation w.r.t. Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 was observed during the time of inspection. The unit has
carried out expansion with a valid Consent to Establish (Expansion) granted by the State Board. It is
recommended that a binding condition to unit may be imposed to ensure that the treated effluent from
the existing as well as expansion project shall be utilized within the premises as already being dorTe
presently. Also the HPSPCB Regional Office Baddi shall keep regular vigil & surveillance over the unit.

2

i h
Environmental Engineer SD ?:)I;!R r O
HPPCB Bilaspur i:‘i”j :ﬁmm. Solan (H.F)

Environmental Engineer
HP State Pollution Control Board
Regional Office Bilaspur
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-I1I, NEW SHIMLA-171009

Date: 01/11/2022

Industry Registration 1D: 10290

Application No : 6580249

To,
Acme Formulation Private Limited

Ghogarwal, Ropar Road, Nalagarh Tehsil Nalagarh, District Solan, H.P.Ghogarwal

Nalagarh
Solan Baddi
174101

Subject:

With reference to your application for obtaini

(Prevention & Control of Pollution) Act, 1974 and w/s 21 of Air (Prevention & Control o C :
unit subject to the Terms and Conditions as mentioned in

you are hereby, authorized to operate an industrial
this Consent letter.

1.Particulars of Consent to Operate under Water Act, 1974 and Air Act,

Renewal of 'Consent to Operate' u/s 25/26 of Watcer (Prevention & Control of Pollution) Act,
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981. .

1974 and

ng Renewal of 'Consent to Operate’ u/s 25/26 of Water
f Pollution) Act, 1981,

!

1981 granted to the industry

Consent No.

CTO/BOTH/RENEW/RO/2022/6580249

01/04/2022

Consent valid from:
Consent valid upto: 31/03/2027 |
Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

2, Particulars of the Industry

Name & Designation of the Applicant

Viral Shah, (Managing Director)

Address of Industrial premises

Aeme Formulation Private Limited,
Ghogarwal, Ropar Road, Nalagarh Tehsil
Nalagarh, District Solan, H.P.Ghogarwal,
Nalagarh,Solan Baddi-174101

Capital Investment of the Industry 3440.92 lakhs
Category of Industry Orange
Type of Industry 2074-Pharmaceutical formulation and for

R & D purpose (For sustained release/
extended release of drugs and not for

commercial purpose)
Scale of the Industry Large
Office District Solan Baddi
Capacity RCTO

Raw Materials (Name with quantity per day)

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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| Raw Materials Quantiry Unit

APl 600 M.T./Year

__Excipcnu ._:I;m} M.T./Year

Solvents o 50 K.L./Year

Efmlurls (Name with quantity per day)

Name of _runn Quantity Intermediate Principal Use
-L_P_ric!urh . Product
‘L_(‘apsulcs Number/Year | 1033300000 NA Pharmaceutical

i Tablet { Number/Year 10666600000 NA Pharmaceutical
rllrmls. of the EMuent Treatment Plant

i_ﬁggﬂl_mucm } Capacity I Quantity ’
 ETP-cum-STP 120 KLD 1 KLD
Mode of Disposal

Fl)mcri!?_l_ion Quantity(in KL.D) i Method of Treatment | Method of Disposal rl
Domestic 4 ETP-cum-STP | Irrigation/Gardening '
Industrial Process | § ETP-cum-STP Other 5
' Boiler Cooling 3 | ETP-cum-STP Other |

Quantity of fucl required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

r

Type | No.of Capacity Type of Type of Fuel | Fuel ,
'. Boiler/"Heater Boiler/'Heater consumption |
i /Evaporator/l s/Evaporators rate in ;
% ncinerator/D /Incinerator/D MT/houror
- G SevOther GSets/Others | KL/hour or |
'- f - M3 /hour |
' Boilers o I MT Shelland | HSD S0 Lts/Hr
l | Tube | |
| DG sets 01 500 KVA Silent HSD 90LwHr
: Radiator [ 'i
I, | Cooled i '
| [ el
| DG Sets 01 3SOKVA ' Silent HSD |70 Lir/Hrs
- | Radiator ! ,
[ ‘ Cooled E |
T ' T 1
Boilers 01 | 850 Kg/Hr Shell and HSD | 40 Ler/He |
] (Removed) Tube | i

Type of Alr Pollution Control Devices installed

"Iha i3 computer geistaied documact rom HPQCMMS'
Yo werdy ¥us donumend plvase scan the OR Code
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i—
Equi ;
quipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Wet Scrubber Boilers Sat Jan 01 99 % PM:- 12.50
00:01:00 IST mgINm3, 802:-
2022 4.2 mgINm3,
Nox:- 18.2
mgINm3, CO:-
<0.2 %VN, 02:-
19.8 %, CO2:-
2.0%
Acoustic DG Sets Sat Jan 01 90 % 52.2dB
Enclosure 00:01:00 IST
2022 i
Apoorv Devgan, IAS
Member Secretary
For & on behalf of
( H. P. State Pollution Control Board)
Endst. No.:
Copy To:-
per consent conditions &

1. The Regional Officer, HPS

with adequate pollution control devices.

“This is computer generated docu
To verify this document please

PCB, Baddi for information and to ensure the operation of the unit as

ment from HPOQCMMS"
scan the QR Code.

Digitally signed

APOORV gaésmﬁv
DEVGAN Dpate:202211.14

22:51:35 +0530¢

Apoory Devgan, IAS

Member Secretary

For & on behalf of

( H. P. State Pollution Control Board)
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ifi)

iv)

6.

a)

b)

TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This *Renewal of Consent to Operate’ is only for the p !
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as'subs.tlwtc for
mandatory elearances required for the projeet under any other Iaw!rcgulatlop,fdlrcctton/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relicve the applicant from any responsibilitics, liabilitics or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry ol this ‘Renewal of Consent to Operate’.

urpose and under the provision of

i) The unit shall ensure compliance of Waste Management Rules i.c. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of lazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thercunder and unit shall also not practice burning
activity of solid waste/waste generated from fucl within/outside premises, to avoid
public nuisance.

This ‘Renewal of Consent to Operate’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambicnt Air Quality shall be maintained within Ambicnt Air Quality
Standards for noise as specified in Schedule-IIT of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-1
or Schedule-V1 or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and cfficiency of the cffluent treatment plant/pollution control devices/re-
circulation sysiem installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plani, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)

ACT, 1974.

The unit shall maintain the record re
meter installed.

garding the daily water consumption as per flow

that terminal manhole(s) at the end of cach collection system and a

The unit shall ensure ¢ X | (
t (s) out of the premises of the industry for measurement

manhole upstream of final outle
of flow and for taking samples.

“This i3 cwn‘nuiur qenura
fa verify this document please scan the QR Code

ted document from HPOCMMS® Page 4 of 7



a)

b)

d)
¢

g)

10.

1%

15,

16.

17.

manufacturing process of the
ode of disposal shall not be
d. Unit shall not usc any

The pollution control devices shall be interlocked with the
industry (if applicable) and the authorized outlet and m
changed without the prior written permission of the Boar
unauthorized out-let(s) for discharging effluents from its premiscs.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.
fg(;l;‘DITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,

The unit shall ensure port-holes, platforms

required for collecting samples of cmissions
outlets as per the specifications.

facilitics as may be

and/or other necessary
duct or any other

from any chimney, flue ot

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish™ and shall follow standards laid down from time to time.
d be based

For industrial furnaces and kilns, the criteria for selection of stack height woul
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating scts as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
ollution in order to comply with the

the D.G sets so as to control the noisc & air p ¢ _ .
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
) Act, 1986.

from time to time, under Environment (Protection

The unit shall ensure disposal  through authorized person or within
premises in a scientific manner in proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling arca and from handling,

transportation and processing of raw material & product of the industry.

The unit shall ensure valid and _npprtwcd on-site and off-site emergency plan, approved by the
Chief Inspector of Factorics, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicablc).

The unit shall provide adequate arran
of any air po!lutanvgﬂs;‘]iquids from the vessels,
10 cause environmental pollution.

1in minimum three layer of

The unit shall plant & maint:
guide (may be download from the website http://hppeb.

the boundary of the industrial premises and check air/w
Any guidelines issucd by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Renewal of Consent 10 Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right 10 revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in casc the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in d

by the Board under the provisions of the Water (Prevention & Control of Pollution) K::lc 1‘3?3
and Air (Prevention & Control of Pollution) Act, 1981. '

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State L ‘nvi

Impact .Asscssmem Authority/ District 'chel Environment Impact Assesszgritﬂg::;?)?i%e?r:
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if

applicable.

of boiler ash/fucl ast :
(as the case may be) and shall mainta

gements for fighting the accidental leakages/ discharge
mechanical equipment's etc. which are likely

trees so far possible as per plantation
nic.in/plantationguide.pdf) all along
ater/noise pollution at source.

“This is computer generated document from HPOCMMS*
To verify this document please scan the QR Code.
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0.

. :oht in ei | or personal
The issuance of this consent does not convey any property right In c'lhel;iz;?c proppcrty or
property, or any exclusive privileges, nor does it authorize any ury R0 P r Local Laws or
any invasion of personal rights, nor any infringement of Central, State 0

Regulations.

3 ; ; vt ideli i he State
Stone Crusher units shall comply with the provisions of guidelines notified by th
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).
Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF V_Ige
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the _S{aic (GGovernment vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Appllcablc)-

Hydroclectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean scason as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real

lime online monitoring system for 15% of minimum discharge of flow to SPCB, failing which

unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the arca.

The unit shall ensure that there will not be significant visible dust emissions beyond the

property line.

The unit shall obtain and submit Insurance cover as required u
Insurance Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.
The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of

quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control

equipment.
Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

nder the Public Liability

SPECIAL CONDITIONS

1. The Unit shall neither change the type of products nor shall exceed the production beyond
the approved capacity without obtaining consent of the state Board.

2. This consent of the State Board shall be only for the purpose and under the provisions of
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite
clearances required from other departments.

3. This consent is subject to ratification of State Board or any litigation pending at any Court
of Law.

4. Pollution Control devices provided by the unit shall comply with norms as prescribed under
Environment protection rules, 1986

5. Regional Officer to ensure that unit doesn't attract the provisions of E1A, 2006.

6. Unit shall comply with the fuel policy of the State Government as notified from time to
time and as per various directives of the Hon'ble National Green Tribunal for use of fuel in
the unit furnace.

7. Unit shall submit action plan duly endorsed by UDD Govt. of HP within 8 weeks from the
date of notification of SOP/EPR framed by the UD Department Govt. of HP failing which this
consent so granted shall be deemed withdrawn and further regulatory action shall be taken.

By Order
Member Secretary

*This is computer gengrated documant from HPOCMAIS® a 3
To verdy this docurment pléase scan ihe QR Code. Paga & af?



( H. P. State Pollution Control Board)
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RS H.P.STATE POLLUTION CONTROL BOARD
1--'-- / HIM PARIVESH, PHASE-1II, NEW SHIMLA-171009

HPSPCB No : 1759

Date: 27/09/2022

Industry Registration ID: 10290

Application No : 7071830

To,
Acme Formulation Private Limited

Ghogarwal, Ropar Road, Nalagarh Tehsil Nalagarh, District Solan, H.P.Ghogarwal

Nalagarh
Solan Baddi
174101

Subject: Consent to Operate (Exp

With reference to your application for obtaining 'Con
(Prevention & Control of Pollution) Act, 1974 and u/s 21 0
you are hereby, authorized to operate an industrial unit su
this Consent letter.

1.Particulars of Consent to Operate (Expansion

ansion) u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

sent to Operate (Expansion)’ w/s 25/26 of Water
f Air (Prevention & Control of Pollution) Act, 1981,
bject to the Terms and Conditions as mentioned in

) under Water Act, 1974 and Air Act, 1981 granted to the industry

CTO/BOTH/EXPAN/RO/2022/ 7071830

Consent No.

Date of issue : 01/04/2022
Date of expiry : 31/03/2023
Certificate Type : EXPAN

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant

Viral Shah, (Managing Director)

Address of Industrial premises

Acme Formulation Private Limited,
Ghogarwal, Ropar Road, Nalagarh Tehsil
Nalagarh, District Solan, I1.P. Ghogarwal,
Nalagarh,Solan Baddi-174101

Capital Investment of the Industry 3440.92 lakhs

Category of Industry Orange

Type of Industry 2074-Pharmaceutical formulation and for
R & D purpose (For sustained release/

extended release of drugs and not for
commercial purpose)

Scale of the Industry Large
Office District Solan Baddi
| Capacity CTO Expansion for 1.5TPH Boiler

Raw Materials (Name with quantity per day)

“This is computer generated document from HPOCMMS”
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| e

Raw Materials Quantiry Unit ,
Excipients (Existing) 500 M.T./Year ’
Solvents (Existing) 50 K.L./Year ’
API (Existing) 600 M.T./Year J
Products (Name with quantity per day)
Name of Unit Quantity Intermediate Principal Use
Products Product
Tablets (Existing) | Number/Year 10666600000 NA Pharmaceutical [
Capsules Number/Year 1033300000 NA Pharmaceutical
| (Existing) 1
Details of the Effluent Treatment Plant
| Type of Effluent Capacity(KLD) Quantity(KLD) ’
|
ETP 20 [1 |
Mode of Disposal
| Description Quantity(in KLD) Method of Treatment | Method of Disposal J']
Domestic 4 ETP-cum-STP Irrigation/Gardening |
Industrial Process 8 ETP-cum-STP Irrigation/Gardening fl
Boiler Cooling 3 ETP-cum-STP Irrigation/Gardening |
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Type of Fuel | Fuel
Boiler/'Heater Boiler/'Heater consumption |
/Evaporator/l s/Evaporators rate in |
ncinerator/D /Incinerator/D MT/hour or |
G Set/Other GSets/Others KL/hour or |
| M3 /hour |
Boilers 01 1 MT Shell and HSD 50 Ltr/hr :'
(Existing) Tube i‘
Boilers 01 1.5 MT Shell and Briquettes 180 Kg/Hr |
(PROPOSED) | Tube
| DG Sets 01 500 KVA Silent HSD 90 Ltr/Hr |
(Existing) Radiator J
Cooled |
DG Sets 01 350 KVA Silent HSD 40 Lir/Hr [
! (Existing) Radiator f
| Cocled |
Type of Air Pollution Control Devices installed
Page 2 of 7
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T ——
; quui mc“‘ ‘r = | " o — - — e e——-— I' P - anain gy e
P ¥pe | Equipment Name | Date/proposed | Efficiency(Yoredu ' Final
 date of | ction) | concentration of
installation \l | pollution being
f | | } B [ emitted
| Wet Scrubber Boilers | Wed Jan 13 97% | PM - 628 :
00:01:00 IST mg/nmi, NOZ- |
2021 6.1 mg/nm3l, |
SO2-ND |
mg/nmd, CO - .
98ppm |
anus(ic DG Sets Mon Jan 17 98% Noise : 73.8 &
Enclosure 00:09:00 IST Air Emission
| 2022 (PM - 0.039,
! Nitrogen oxide -
0.01, Sulphur
dioxide - ND,
Carbon mone
ﬁxidcﬁz.s_ﬂ} ]
Apoory Devgan, IAS
Member Secretary
For & on behalf of
( H. P. State Pollution Control Board)
Endst. No.:
Copy To:-

| The Regional Officer, HPSPCB, Baddi for information and to ensure the operation of the unit as per consent conditions &

with adequate pollution control devices.

Digitally signed

APOORY by apoory

DEVGAN

DEVGAN pate: 2022.1004

17.08:09 +05'30°

Apoory Devgan, IAS

Member Secretary

For & on behalf of

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS” Page 3 of 7
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5.

i)
i)

v)

b)

TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This ‘Consent to Operate (Expansion)’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory cigaranccs rcquu-c_d for the project under an y other lawfregulazionfdircctionmrdcr
and the applicant shall obtain any such mandatory clearance before taking any steps to
cstablish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Consent to Operate (Expansion)’.

1) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Consent to Operate (Expansion)’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time,

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-1
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain

log book for the monthly reading / record.
CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of {inal outlet (s) out of the premises of the industry for measurement

of flow and for taking samples.

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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¢)

d)

a)

b)

¢)

d)

h)

10.

11.

13.

14.

15.

l6.

17.

The ion ¢ :

indug::;]_\,lzu(t:?[.: LO{]ilcr'?ll ]d(_:\'lccs shall be interlocked with the manufacturing process of the

changed Wili]%pl . ic) _zln.d the authorized outlet and mode of disposal shall not be

anantorize ut the prior written permission of the Board. Unit shall not use any
authorized out-let(s) for discharging cffluents from its premises.

IFO!IL]h.‘bl‘ldgL‘ filter backwash or other pollutant removed from or resulting from
catment or control of waste waters shall be disposecd-off in gcicntific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,

1981.
The ‘unil ;shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications mentioned in ‘Consent to Establish’.
The unit shall discharge air emissions through a stack of minimum height as specified in
Consent to Establish’ and shall follow standards laid down from time to time.
For industrial furnaces and kilns, the criteria for sclection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating scts as per specification mentioned in

‘Consent to Establish’.
lution control arrangements for control

The unit shall provide proper and adequate air pol ‘ _
emission from its coal/fuel handling arca and emissions fr(mm‘handllng, transportation and
processing of raw material & product of the industry, as applicable.

aintenance of installed canopy and stack of
r pollution in order to comply with the

The unit shall cnsure regular operation and m
direction as issued by MOEF

the D.G sets so as (o control the noise & ai
provision of notification No GSR-371 E dated 17-5-2002 or
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensurc disposal of boiler ash/fucl ash through autho
premiscs in a scientific manner (as the case may be) and shall main

the same, if applicable.

The unit shall ensurc that termina
manhole upstream of final outlet (
of flow and for taking samples.
nd approved on-sitc and off-site emergency plan, approved by the
hal Pradesh (If applicable).

on and maintenance of real

The unit shall ensure regular operati
equipment’s and provisions for the un-interrupted transfer of data as

(if applicable).

The unit shall provide adequate arrangements fo
of any air pollulantfgasfliquids from the vessels, mechanical equipment’s €

to cause environmental pollution.
The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website htlp:s’fhppcb.nic.infplantationguidc,pdf') all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Govemmcnu‘MoEFﬁCPCBJ"SPCB-”any

other authority concerned, shall be binding.

This ‘Consent to Operate ‘(Expansio_n)' is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Consent to Operate (Expansion)’ granted to the
industry at any time, in Case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time 10 time,

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974

and Air (Prevention & Control of Pollution) Act, 1981.
OTHER CONDITIONS

rized person or within
tain proper record for

end of each collection system and a

| manhole(s) at the
s) out of the premises of the industry for measurement

The unit shall ensure valid a

Chief Inspector of Factories, Himac
time online monitoring

per guidelines of CPCB

r fighting the accidental leakages/ discharge
tc. which are likely
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10.

11.

The unit shall comply with the conditions imposed by the MoEF/State Level Ejvt];g?;:;cﬁ:
Impact Assessment Authority/ District Level Environment Impact Assessment d 1114 906, if
the environmental clearance granted to it as required under EIA notification dated 14- ?
applicable,

The issuance of this consent does not convey any property right in c1ther.rcal or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean scason as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

The unit shall maintain record regarding the operation of effluent treatment plant i.c. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment

so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

1. The Unit shall neither change the type of products nor shall exceed the production beyond
the approved capacity without obtaining consent of the state Board.

2. This consent of the State Board shall be only for the purpose and under the provisions of
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite
clearances required from other departments,

3. This consent is subject to ratification of State Board or any litigation pending at any Court
of Law.

4, Pollution Control devices provided by the unit shall comply with norms as prescribed under
Environment protection rules, 1986

5. Regional Officer to ensure that unit doesn't attract the provisions of EIA, 2006.

6. Unit shall comply with the fuel policy of the State Government as notified from time to
time and as per various dircctives of the Hon'ble National Green Tribunal for use of fuel in
the unit furnace. ;

7. Unit shall submit action plan duly endorsed by UDD Govt. of HP within 8 wecks from the
date of notification of SOP/EPR framed by the UD Department Govt. of HP failing which this
consent so granted shall be deemed withdrawn and further regulatory action shall be taken,

“This is computer generated document from HPOCMMS”
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H.P.STATE POLLUTION CONTROL BOARD
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HPSPCB No : 1759

HIM PARIVESH, PHASE-111, NEW SHIMLA-171009

Date: 23/09/2022

Industry Registration 1D: 10290

3

P |
L

Application No : 4037

To,
Acme Formulation Private Limited

Ghogarwal, Ropar Road, Nalagarh Tehsil Nalagarh, District Solan, H.P.Ghogarwal

Nalagarh
Solan Baddi
174101

Subject:

Consent letter.

"Consent to Establish' (expansion) u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining 'Consent to Establish' u/s 25/26 of Water (Prevention &

Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pul!t!tion] Act, If)Rl, ou are
hereby, authorized to Establish an industrial unit subject to the Terms and Conditions as mentioned in this

1.Particulars of Consent to Establish under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No.

CTE/BOTH/EXPAN/RO/2022/4037735

Date of issue : 16/09/2022
Date of expiry : 15/09/2023
Certificate Type : o - EXPAN

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant

Viral Shah, (Managing Director)

Address of Industrial premises

Aeme Formulation Private Limited,
Ghogarwal, Ropar Road, Nalagarh Tehsil
Nalagarh, District Solan, H.P.Ghogarwal,
Nalagarh,Selan Baddi-174101

|
Capital Investment of the Industry 3440.92 lukhs
Category of Industry Orange ]

2074-Pharmaceutical formulation and for

Type of Industry ‘
R & D purpose (For sustained release/
extended release of drugs and not for
commercial purpose)
Scale of the Industry - Large
Office District Solan Baddi
Capacity CTE (expansion)

Raw Materials (Name with quantity per day)

“This is computer generated document from HPOQCMMS"
To verify this document please scan [he QR Code.
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__liaw Materials Quantiry Unit
Excipients 500 M.T./Year
Solvent 50 K.L./Ycar
3 T 600 M.T./Year
Products (Name with quantity per day)
Name of Unit Quantity Intermediate Principal Use [
Products Product ‘
Capsules Number/Year 1033300000 NA Pharmaceuticals
| (Existing)
| Capsules Number/Yecar 300000000 NA Pharmaceuticals |
| (Proposed) j
| Tablets (Existing) | Number/Year 10666600000 NA Pharmaceuticals l
| Tablets Number/Year 1000000000 NA Pharmaceuticals J
(Proposed) | J
Details of the Effluent Treatment Plant
[
j Type of Effluent Capacity(KLD) Quantity(KLD)
| ETP-cum-STP 20(Existing) 1
| ETP-cum-STP | 60(Proposed) 1
Mode of Disposal
r B
i Description Quantity(in KLD) Method of Treatment | Method of Disposal |
j Domestic 20 ETP-cum-STP Irrigation/Gardening
i Boiler Cooling 25 ETP Irrigation/Gardening
| Industrial Process 15 ETP Irrigation/Gardening
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
| Type No.of | Capacity | Type of Type of Fuel | Fuel |
1 Boiler/'Heater | Boiler/'Heater consumption |
.' /Evaporator/l | s/Evaporators rate in
} ncinerator/D | /Incinerator/D MT/hour or
| G Set/Other | GSets/Others KL/hour or
. } _ M3 /hour |
Boilers 01 Nos CIMT ' Shell and HSD soLuHr
| (Existing) ' | Tube i |
f . ¥ !
Boilers 01 Nos [ LSMT Shell and Briquettes 180 Kg/Hr l
(Existing) ; T'ube i
| DG Sets | 01 Nos 500 KVA | Silent HSD 90 Ltr/Hr |
} | (Proposed) | _ |
DG Sets 01 Nos (S00KVA | Silent HSD 90 LerMr |
| (Existing) - j
e e e |
DG Sets 01 Nos J50 KVA [ Silent HSD 70 Lar/He '
! (Esisting) b B L - - J
Type of Air Pollution Control Devices installed
“This is compater generated document from HPQUMMS® Page 2 0f 8
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e
quipment Type | Equipment Name | Date/proposed Efficiency(%oredu Final
date of ction) concentration of
installation pollution being
emitted
|
Wet Scrubber Boilers Sun Jan 10 99 % PM:- 12.50
00:10:00 IST mgINm3, $02:-
2021 4.2 mgINm3,
Nox:- 18.2
mgINm3, CO:-
<0.2 %VN, 02:-
19.8 %, CO2:-
2.0 %
.
Acoustic DG Sets Sun Jan 10 90 % 52.2dB
Enclosure 00:10:00 IST
2021
Apoorv Devgan, IAS
Member Secretary
For & on behalf of
( H. P. State Pollution Control Board)
Endst. No.:
Copy To:-

1. The Regional Officer, HPSPCB, Baddi for information and to ensure the operation of the unit as per consent conditions &

with adequate pollution control devices.

Digitally signed

APOORV tss;ﬁpgow
DEVGAN Datec:i z:zz.og.z?

13:17:20 +05'30°
Apoorv Devgan, 1AS
Member Secretary
For & on behalf of
( H. P. State Pollution Control Board)

“This is compulter generated document from HPOCMMS”
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A,

-

1)

1)

1v)

i)

b)

TERMS AND CONDITIONS

SPECIFIC CONDITIONS
This Consent to Establish is only for the purpose and under the WO""-‘“““,"fwawr Act(,! 1979
and Air Act, 1981 as the case may be, and will not construcd as substitute fur fuan 3l0}?
clearances required for the project under any other law;’r_cgulahqnfdlrcctl()n;"ordﬂ atnb]t' l:
applicant shall obtain any such mandatory clearance before taking any steps Lo cstd '5n
industry/ industrial plant, operation or process or any treatment and disposal system or a
extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal actlgn
nor relieve the applicant from any responsibilitics, liabilities or penalties t0 which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further extension in the validity of the Consent to Establish, at least
two months before the expiry of this ‘Consent to Establish’, if applicable.

or .
The unit shall obtain prior Consent to Operate from the State Board, before starting
operational activity and gets its completion plan approved by the Competent Authority (As
applicable).

i) The unit shall made provisions for the compliance of Waste Management Rules i.e.
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016/ Plastic Waste Management Rules, 2016/ E-Waste (Management) Rules,
2016/Construction & Demolition Waste Management Rules, 2016 and
Manufacture, Storage & Import of Hazardous Chemical Rules, 1989 and provisions

made thereunder, as amended from time to time, without any adverse effect on the
environment, in any manner (As Applicable)

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Consent to Establish’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-11I of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/ Industrial) shall conform to the limits as prescribed in Schedule-1
or Schedule-V1 or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall install adequate pollution control dev ices and provide the separate energy meter
and flow meter. The umt shall maintain the logbook/ record with respect to operation of
pollution control devices (As applicable). The achievement of the adequacy and efficiency of
the effluent treatment plant/pollution control devices/re-circulation system installed shall be
the entire responsibility of the unit.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974,

The unit shall provide terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

The unit shall install flow meter and maintain the record regarding the daily water
consumption.

“Tiis bs computer generated documeat from HPGUMMS® Page 4 of 8
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c) The polluti -
indu}sjtry (i?%sgﬁt:;’é]‘é‘;‘”cff shall be interlocked with the manufacturing process of the
ehanged Withaut the I‘.:m the authonz;d outlet and mode of disposal shall not be
HGHeEed ci e £ TLNER Fertigsion of the Board. Unit shall not use any
. out-let(s) for discharging effluents from its premises.

Solids, s
1reatm;:niu{§irg§b§tltelr bf?Ckwash or other pollutant removed from or resulting from
rol of waste waters shall be disposed-off in scientific manner.

e) The unit shall submi i
i it a detailed plan showing therei istributi
i e o P ng therein, the distribution system for

8. fg(;l;lDlTlONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,

a) The unit shall provide canopy and stack of adequate height of the D.G sets s0 as 10
antrol the noise & air pollution in order to comply with the provision of notification No
GSR-371 E dated 17-5-2002 or direction as issued by MOEF from time to time, under
Environment (Protection) Act, 1986.

b) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for

the same, if applicable.

c) The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and

processing of raw material & product of the industry, as applicable.

d) The unit shall provide port-holes, platforms and/or other necessary facilitics as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2
times upstream from the flow disturbance. For a rectangular cross scction the equivalent
diameter (De) shall be calculated from the following equation to determine upstream,

downstream distance:-
De=2 LW/ (L+W)
Where L= length in mts. W= Width in mts.
if) The sampling port shall be 7 to 10 cm in diameter

e) The unit shall submit a detailed plan showing therein, the distribution system for
conveying wastewaters.

(i) Stack height for boiler plants
S.NO. Boiler with Steam Generating Stack heights

Capacity
1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring
building which ever is more
2. More than 2 ton/hr. to 5 ton/hr. 12 meters
3. More than 5 ton/hr. to 10 ton/hr 15 meters

More than 10 ton/hr. to 15 ton/hr 18 meters

“This is computer generated document from HPOCMMS" Page 50f 8
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I,

12.

15.

16.

5. More than 15 tow/hr. to 20 21 meters

ton/hr
6. More than 20 ton/hr. to 25 24 meters
ton/hr.
7. Movre than 25 ton/hr. to 30 27 meters
ton/hr.
8. More than 30 ton/hr. 30 meters or using the formula

H =14 Qg0.30r

H =74 (Qp)0.24

Where Qg = Quantity of SO2 in Kg/.hr.

Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant
formula whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be
based on fuel used for the corresponding steam generation.,

(iii) Stack height for diesel generating sets:

Cz:pacity of diesel generating Height of the Stack
se

0-50 KVA Height of the building + 1.5 mt

50-100 KVA -do- +2.0mt.

100-150 KVA -do- +2.5 mt.
150-200 KVA -do- +3.0 mt.
200-250 KVA -do- +3.5 mt.

250-300 KVA -do- +3.5mt,

For higher KVA rating stack height H (in meter) shall be worked out according to the
formula:

H=h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

The unit shall submit on-site and off-sitc emergency plan approved by the Chief Inspector of
Factories, Himachal Pradesh (If applicable)

The unit shall provide real time online monitoring equipment’s and provisions for the un-
interrupted transfer of data as per guidelines of CPCB (if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant minimum three layer oft}’e?s so far possible as per plantation guide (may
be download from the website http://hppeb.nic.in/plantationguide.pdf) all along the boundary
of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Consent to Establish’ is subject to orders on any litigation pending in any Court of Law.
Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Consent to Establish” granted to the industry at
any time, in case the industry is found violating the provisions of Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as
amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

"This is computer generated document from HPOCMMS® Page 6 of 8

To verify this document please scan the QR Code.



10.

11.

12.

The unit shall comply with th itions i

¢ conditions imposed b i
I ) ond posed by the MoEF/State Level Environment
mpact Assessment Authority/ District Level Environment Impact Assessment Authorilycin

the i I : p
he environmental clearance granted to it as required under EIA notification dated 14-9-06, if

applicable.

The i i S L
pfopésr“sr;laggi()f thlsl consent does not convey any property right in cither real or personal
in S adl * n); exclusive privileges, nor does it authorize any injury to private property or

y asion 0 personal rights, nor any infringement of Central, State or Local Laws Of
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MOEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by

Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Cuvil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emission
property line.

The unit shall obtain and submit Insu
Insurance Act, 1991.

The unit shall put display Board indic
main entrance gate.

The unit shall maintain record regarding the operation of cffluent treatment plant i.c. record of

quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions
standards shall be applicab

s beyond the

rance cover as required under the Public Liability

ating environmental data in the prescribed format at the

made by the Board/CPCB/MOEF in the emission/stack height
le to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

1. The unit shall submit copy of endorsed action plan within 8 weeks from the date of
notification of SOPS/EPR F ramework by UD Department failing which consent so granted

shall be deemed withdrawn and further regulatory action shall be taken.

with the standards laid down for Bulk Drug, Formulation
tibiotic Residues in the draft notification no. G.S.R. 44(E) dated 23rd
'ble NGT in OA No. 136/2020.

2. The unit shall comply
(Pharmaceutical) and An
January, 2020 as per orders passed by Hon

3. The unit shall use cleaner fuel for the boiler as permitted in State Fuel Policy notified by

State Govt.
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By Order
Member Secretary
( H. P. State Pollution Control Board)
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b ¢ \ H.P.STATE POLLUTION CONTROL BOARD
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NOTICE OF INSPECTION ¢
(Undnr Water Act 1G74) - 4
To Ak yivar dhonweas ( Gewsr b ) -
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the State
TAKE NOTICE that for the purpose of enquiry under sections 25/26 the following oﬁfceff‘ﬂ of the Sta

card namely - / ;

1
L~ "
= ‘ =il |Pﬁﬁ§;:
; %ﬁ’hi!’hakur inay K Atu
e ¢ AVE Env Engg
' HPSPCB HPSPCB

HPSPCB : 1
(Ftying Squad No-1) (Flying Squad No-1) (Flying Sauad No-1)

shail inspect the-

(8} Water works
(b) Sewage works
(c) Waste Treatment Plant
{d) Factory

(e) Disposal System

{fy Any cther parts thereo

A ’ 8] ‘4' ALY between o : U PH -8 1ePrhours

Wnen 2/l faciities requested by’ him/them for such inspection should be made available to them con the site
Take notce that refusal or denial to above stated demand made under the functions of the State Board
—

snall amount to obstruction punishable under section 42 of the Act.

f or pertaining thereto under management/control on date(s)

e

‘r .
Nt ) Head-Fying Squad-1
RECEIVED BY. _ N, Vik oy E_l;; freaat HPSPCB

Contact No & Email (O __ 15 224 ¢ 720 )  Vikas clicz sy (:‘“ S LA SR pe R

IGN & STAMP.__

\A

1
¢
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TAXE NOTICE that for the purpose of enquiry under sections 21 the following officers of the /S,tazé-;Boa.‘::
j //

namely -
14 \%ﬁkur ina ar Atul Parm{
' AE Env ENGS

SEE
HPSPCS HPSPCB HPSPCB
(Flying Squad No-1!

(Ftying Squad No-1) (Flying Squad No-1)

and the persons authorized by the State Board to assist them shall inspect -

« Any systems of your Industrial Plant.
« Any other parts thereof or pertaining

Qﬁl“”}a“-?-?: petween o) » o P ~§ 1 SPH hours

ested by them for such inspection should be made available to them on the sit2
| or denial to above slated demand made under the functions of the State Boarc
der section 37(1) of the Act. —_—

thereto under management/control on date(s)

When all facilities requ
Take notice that refusa
shall amount {0 obstruction punishable un
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S
Head-Flying Squad-*
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.

TR o
R Ph. No. 0177-2673766,2673276, Fax No. 2673018
HPSPCB HHWMR/10290 Date : 24/0972022
Tao, Mo

Acme Formulation Private Limited

Ghogarwal, Ropar Road, Nalagarh Tehsil Nalagarh, District Solan, H.P.Ghogarwal
Nalagarh.Distt.Solan Baddi(HF)

Renewal of Authorization for operating a facility for generation,

storage and disposal of Hazardous

SOL-NAL-176

5 years
01/042022
31/03/2027

Quantity of
Hazardous Waste

Mode of Disposal/
recycling/
utilization/ co~
processing ete.

120 Numbers/year

!
i

SSWML TSDF, '
Dabhota

Subject:
Wastes,

{a) Number of authonization

(b) Period of Authonzation

(¢) Valid from

(d) Date of Expiry

Details Of Anlharlzation
iS.No l Categories/ Waste | Type of Hazardous
b | Streams of Waste
; J Hazardous Waste
1 |33. Handling of 33.1 Empty
| hazardous barrels/containers/|
i chemicals and 'iners contaminated
’ | wastes | with hazardous
| l ' chemicals /wastes
| : — —
2 |5 Industrial | 5.1 Used or spent
| | operations using oll
§ | mineral or
| ' synthetic oil as
| lubricant in

| hydraulic systems

L or other

| applications

, SR,
|
e

500 Ltr/year

“This is computer generated document fram HEQCMMS”
To venfy this document please scan the QR Cods.

SSWML TSDF,
Dabhota
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35. Purification
and treatment of
exhaust air/gases,
water and waste
water from the
processes in this
schedule and
common industrial
effluent treatment
plants (CETP's)

35.3 Chemical
sludge from waste
water treatment

15 MT/year

SSWML TSDF,
Dabhota

3

28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.3 Spent carbon

1 MT/year

SSWML TSDF,
Dabhota

28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.6 Spent
solvents

2 KLl/year

SSWML TSDF,
Dabhota

28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.1 Process
Residue and

5 MTlyear

SSWML TSDF,
Dabhota

28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.4 Off
specification
products

40 MTlyear

SSWML TSDF,
Dabhota

28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.5 Date-expired
products

10 MT/year

SSWML TSDF,
Dabhota

Recyclable hazardous wastes procured per annum

Hazardous Wastes

Passhook Type

Quantity

Source

S.No
" (Domestic/lmporte

Type
d)

Passbook
Type

Mode Of
Disposal

Source of
generation
of waste) |

Name of Quantity
Process

Waste

Name of
Process

Schedule

“This is computer generated document from HPOCMMS® Page 2 of 7
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6.

1'};‘_ Alltlw‘riza[iom’ chle‘ynl of Authorization shall be in force for a period up to 31, March 2027
Sll{ f::-:l to concurrent validity of the Consent/ Renewal of Consent under Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 or any other
authorization required from the State Board.

horization/ renewal of authorization under

d Transboundary Movement) Rules, 2016
storage of hazardous

Acme Formulation Private Limited, is hereby granted aut
Rule 6 of the Hazardous andQther Wastes (Management an
of Envlironmcni (Protection) Act, 1986 to operate a facility for generation and
waste in the premises situated at above mentioned address.

The nulhoriza_linm‘ renewal of authorization is subjected to the terms & conditions as given in over leaf.
You shall maintain the records of hazardous waste handled by you in Form-3 and submit;

i] Annual return in Form-4 on or before the 30th day of June of every year. .
i) Apply for the renewal of authorization on prescribed Form-I through concerned Regional Office

before the expiry of this authorization. .
iii) The unit shall submit manifest in Form-10 to the concerned Regional Office regularly for the
disposal of hazardous waste to the authorized facility.

This authorization/ renewal of autharization is without prejudice to any action, which may be due

against the unit for violation of any other Environmental Act/ Rule.
d operator of TSDF shall be liable for all damages caused to the

es as levied by HP State Pollution Control Board

The occupier, importer/ exporter an
& Transboundary

environment & shall be liable to payfinancial penaliti
& CPCB for violation of provisions of Hazardous and Other Wastes(Management
Movement) Rules, 2016 as per Rule 23 (1) & (2).

e i.c. Used/ Spent Qil to the authorized recycler through authorized
ith contaminated containers to the facilities authorized by State

The industry shall send its wast
d shall submit manifest in Form-10regularly to the concerned

transporter on regular basis along w
Board for its treatment and disposal an
Regional Office of the State Board.

There exists a Common Treatment Storage & Disposal Facility (TSDF) at Vill
Tehsil Nalagarh, Distt. Solan (HP).The industry shall comply with the provisio
Other Wastes (Management and Transboundary Movement) Rules, 2016 w.r.t. m
handling of hazardous wastes in letter and spirit.

age Majra, PO Dhabota,
ns of the Hazardous and
anagement and

The unit shall not store the hazardous waste at their premises for more than the period prescribed as per
office order No. HPSPCB/ 63rdBoard Meeting/ Notification/ 11-9907-50 dated 02.08.2011 available in
the State Board Websitehttp://hppcb.nic.in/ Notification/HWM/HWM_Notification.pdf.

The utilization of hazardous and other wastes as a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator, shall be carried out only

after obtaining authorization from the State Pollution Control Board inrespect of waste on the basis of
standard operating procedures or guidelines provided by the central Pollution Control Board.

Unit shall comply with the provisions of Rule 20(2) of the Hazardous and Other Wastes (Management
and Transboundary Movement)Rules, 2016, failing which authorization granted to the unit, shall stand

cancelled.

38

Apoorv Devgan, 1AS

Member Secretary
For & on behalf of
( H. P, State Pollution Control Board)
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Copy to:

1. The Consent Branch, Head Office for information please.

2. Case File.

3. The Regional Officer, HP State Pollution Control Board, Baddi, Distt. S
recommended by you and you are directed to ensure the compliance of conditions of
of hazardous waste generated by the unit and submit report thereof to this office.

4. M/s Shivalik Solid Waste Management Ltd., Village Majra, P.O. Dhabota, Tehsil Nalagarh Distt. Solan (H.P.) for

olan for information in reference to case
Authorization and assess the quantum

information and necessary action.

Apoorv Devgan, IAS

Member Secretary

For & on behalf of

( H. P. State Pollution Control Board)

“This Is computer generated document from HPOCMMS™
To verify this document please scan the QR Code. Paged of 7
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10.

13.

14.

15.

16.
17.

18.

20.

21.

TERMS AND CONDITIONS OF AUTHORISATION

The authorized : ria
person shall comply wit ;ions : Envi : scti :t 1986 &
the rules made there under. ply with the provisions of the Environment (Protection) Act 1986 and

The authorization or its renew. i ' .
al shall be produced for inspection at the request of an officer authorized
by the H.P. State Pollution Control Boardrf ° !

The pers on authorized shall not rent, lend, sell, dispose, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the Board.

Any unauthorized change in personnel, equipment and working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

It is the duty of the authorized person to take prior permission of the State Pollution Control Board to
close down the facility.

An application for the Renewal of Authorization shall be made
Other Wastes (Management and Transboundary Movement)Rules,
authorization,

The occupier authorized for generation, handling,

as per Rule 6 of the Hazardous and
2016 i.e. in Form-I before expiry of

collection, reception, treatment, transport, Storage,
recycling, reprocessing, recovery, reuse and disposal of hazardous wastes and shall maintain r_ecords of
such operations along with data on environmental surveillance in Form-3 and shall submit Annual
Returnsto the Board in Form-4 by on or before the 30th day of June of every year.

The authorized person shall report about the accident which occurs at the hazardous waste storage site

immediately to HPSPCB

Before transferring ownership or operation of a facility/unit during its operating life or of a disposal
facility during the post closure period, the owner/ operator of the unit must seek prior permission of the
State Board and must notify the near occupier or operator in writing of the requirements of this
authorization. An occupier or operator of the requirements of this authorization in no way relieves the
new occupier or operator of his obligation to comply with all applicable requirements.

Before the hazardous waste is stored or dumped in the facility, he (she) must conduct a detailed
physical and chemical analysis of hazardous waste sample collected from the site and to report to the

State Board.
An occupier/ generator shall not store hazardous wastes in open ground. It must be stored in an isolated
site away from plant operational area.

The storage tank/container of the hazardous waste should be in good condition and made of (or lined
with) an appropriate material which does not react with the waste contained in it and can with-stand the

physical and environmental conditions during storage and handling.

The occupier generating hazardous waste shall mark each container holding hazardous waste with the
marking “HAZARDOUS WASTE” both in English and Hindi.

The storage area should be fenced properly and a SIGN/ NOTICE Board indicating “DANGER” and
“HAZARDOUS WASTE” sign & nature of the waste with quantum of storage, generation shall be
placed at storage site.

The occupier generating hazardous waste shall provide the required safety devices like safety mask,
goggles, hand-gloves, gumboots etc. to the workers for handling the hazardous waste, The occupier
shall impart training to the personnel/ workers for handling and storage of hazardous waste.

Non-compatible hazardous waste and material shall not be mixed in the same storage container.

The industry shall store the hazardous waste in lined pits provided within the industry premises for the
period as prescribed by the State Board. The pit(s) should be covered from the top. The storage area
shall be demarcated by a barbed fencing with a “DANGER” and "HAZARDOUS WASTE" sign, The
unit shalltransfer the hazardous waste to TSDF at Village Majra, PO Dhabota, Tehsil Nalagarh, Distt
Solan (HP). y ‘
There should be sufficient & efficient provisions to avoid under ground water contamination due to
wasle storage and disposal. The quality of ground water where the waste has been stored shall be
monitored by the industry.

The occupier shall be responsible for any damage of life/or property during storage of his waste
will obtain Public Liability Insurance, wherever applicable. 4 AERRERIEE R

The industry shall take steps wherever fgasiblc, for reduction in hazardous waste generated or recycled
or reused and submit the report along with application for renewal of authorization.

The occupier who is generating hazardous waste shall draw an Emergen { i
. s cy Plan for me 7
emergency due to On Site Storage of Hazardous Waste inside its pre!r;niseisl‘ R

40
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22,

23.

24,

2s.

26.

27.

28.

29,

30.

3L

32.

33

34,
35.

36.

i

The occupier shall obtain *No Objection Certificate’ from the State Pollution Control Board of both the
States in case of transport of hazardous wastes for finaldisposal to a facility for treatment, storage and
disposal existing in a State other than the State where the hazardous waste is generated. The occupier
shallintimate the concerned State Pollution Control Boards before he hands over the hazardous wastes
to the transporter in case of transportation of hazardous wastes through a State other than the State of
origin or destination

Ellrl)eshazardous waste should be transported through a transporter having valid authorization of the
PCB.

No transportation of hazardous wastes shall be under taken unless it is accompanied by five .copies of
the manifest (Form-10) as per the color codes. Thetransporter shall give a copy of the manifest duly

signed with date to the occupier and retain the remaining four copies to be used as prescribed in
condition no. 26

The occupier shall provide the transporter with six copies of the manifest in Form 10 as per the color
codes indicated below:

Copy I (White)  To be forwarded by the sender to the State Pollution Control Board after signing all
the seven copies.

Copy 2 (Yellow) To be retained by the sender after taking signature on it from the transporter and rest
of the five signed copies to be carried by the transporter,

Copy 3 (Pink)  To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by the receiver.

Copy 4 (Orange) To be handed over to the transporter by the receiver after accepting waste.
Copy 5 (Green) To be sent by the receiver to the State Pollution Control Board.
Copy 6 (Blue)  To be sent by the receiver to the sender.

Copy 7 (Grey) To be sent by the receiver to the State Pollution Control Board of the sender in case
the sender is in another State.

The occupier shall provide the transporter with relevant information in Form-9, regarding the
hazardous nature of the wastes and measures to be taken in case ofan emergency and shall label the
hazardous and other wastes containers as per Form-8.

The industry shall get registered with MoEF under Battery (M&H) Rules, 2001 along with
authorization from HPSPCB under Hazardous and Other Wastes(Management and Transboundary
Movement) Rules, 2016 for recycling/ reprocessing the battery scrap, lead dross etc., if applicable,

The industry shall ensure that E-waste generate if any, by them is channelized to authorized collection
centre/ registered dismantler or recycler or is returned tothe pickup or take back services provided by
the producer

The occupier generating hazardous waste specified in Schedule-1V may sell it only to recycler having a
valid authorization from State Pollution Control Board for recycling or reprocessing.

Bulk Consumer & Auctioneer of used lead acid batteries shall file return in Form-VIII & IX
respectively of Batteries (M&H) Rules 2001.

The unit shall required to display quantum, storage of hazardous wastes on a Sign Board of size 6'x4’
at main gate;

The occupier, importer, transporter and operator of the facility shall be liable for all the damages
caused to the environment or third party due to improper handling of hazardous wastes or disposal of
hazardous wastes.

The utilization of hazardous and other wastes as a resource or after pre-processing ei(her for co-
processing or for any other use, including within the premises of the generator, shall be carried out only
after obtaining authorization from the State Pollution Control Board in respect of waste on the basis of
standard operatingprocedures or guidelines provided by the central Pollution Control Board.

RO rejects, if generated by the industries shall be disposed off to in MEE or to TSDF.,

Utilization of hazardous wasle as a supplementary resource or for energy recovery or after processing
shall be carried out by the units only after obtaining approval from CPCB if applicable.

Import of hazardous wastes shall be made in accordance to the provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016.

The firm shall get the sample of sludge/ slag / or process solid waste, if any, analysed for Hazardous
Waste constituents/ leachate properties and inform this office accordingly.

“This is computer generated document from HPOCMMS" Page 6 of 7
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38.  The authorization i :
tion 1 o
specified in the mlgssggj;c:gd to lhf-, cor_1dmons mentioned above and also to such conditions as may be
ime to time in force under the Environment (Protection) Act ]986? ‘

By Order

Member Sceretary

( H. P. State Pollution Control Board)

Page7of 7

ed document from HPOCMMS”
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4 FORM -X
REPORT BY STATE BOARD ANALYST
lo 26
(el Date: 15.05.2023
Roport No. W-59.

| hereby cortify that |, Dr Ramakant Awasthl, gtaie Board Analys:fgu.?z arpic:i:t:ccll ;1::1:;
sub-section (3) of section 53 of the Water (Pravention & Control of Pollution) Act, 1974 (6 o )re b
26th day of May, 2023 from Environmontal Englnoor, HPSPCB, Roglonal Office Bilas;:nurnaad bl
trom ETP cum STP Final Oullet of Mis Acmo Formulation Pvt. Ltd‘.,. quhnrwal. Bopar ﬂodb e ;
Tehsil Nalagarh, Distt- Solan HP for analysis.The samplo was in a condition fit for analysis reported below.

| further certify that | have analysed the aforementioned sample from 28-04-2023 to 12-
05-2023,The results of the analysis reported below.

Method of analysis Sr—
IS- 2485(1-V). 1S-3025 (Part 44):1933, "Standard Method for the Examination of Water”, 23" Edition
prepared & published jointly by:-
1. Amencan Public Heallh Association.
2. Amenican Water Works Association.
3. Water Environment Federation.
S.No. Parameter Rosults Unit S.No. Parameter Results Unit
1 |pH 8.03 22  |Temperature (T) - °c
2 |Conductivity -— umho/cm 23  |Antimony (Sb) - mall
3 |TDS — ma/l 24 |TKN -- mg/l
4 |rss 13.0 mall 25  [Mercury (Hg) — mg/l
S _|COD 76.0 mg/l 26  |Arsenic (As) — mg/l
€ [BOD 8.2 mg/l 27  |Selenium - mag/l
7 |Sulphate(S0O,) — mg/l 28  |Manganese(Mn) - mg/l
68 |NOs-N - mall 29  |Fluoride (F) - mg/l
8 |Chloride (Cl) - ma/l 30 |VanadiumasV - mg/l
10 |Sodium (Na) — ma/l 31  |Potassium(K) -— mag/l
Phenolic
11 |Total Hardness — mg/l 32 compounds 0.0 mgll
12 |Total Iron (Fe) — mg/l 33  |Sulphide (s) 0.0 mgll
13 _|Total Chromium — mg/l 34 |Chlorine - mg/l
14 |Zinc (Zn) .- mgll 35 |NHy-N - mg/l
15 |Copper (Cu) - mg/l 36 |Chromium *¢ 0.0 mgll
16 |Nickel (Ni) - mg/l 37 Boron (B) - mall
37 |Lesd (L) 00 | mgh | 38 ITC 1600 | MPN/100 ml
18 Cadm-:um (Cd) — mg/| 39 |[FC 170 MPN/M100 mi
19 |Cyanide 0.0 mgll 40  [Ca++ s mal
20 |Oil & Grease 0.40 mgll 41 [Mg++ — mg/l
21 |T.Phosphate 1.69 mgil 42
Tt_le cond:tior_i of the seals, fastening and container on receipt was as: Sealed as HP PCB 140
Signed on this 15th day of May, 2023.
From : HP. STATE POLLUTION CONTROL BOARD ; 30:“1&3“

Central Laboratory, Parwanoo, Solan-173220

To:  MsAcme Formulation Pwvt, Ltd.,

Gogharwal, Ropar Road Nalagarh,
Tehsil Nalagarh, Distt- Solan HP



4
FORM -X
REPORT BY STATE BOARD ANALYST
(Sco Rula 208)
Report No. W-60. Dato: 15.05.2023

| hereby certify that 1, Dr Ramakant Awanthl, State Board Analyst duly appointed under
sub-section (3) of section 53 of the Waler (Prevention & Control of Pollution) Act, 1974 (6 of 1874) received on the
28th day of May, 2023 from Environmental Englnoor, HPSPCB, Roglonal Offico Bilaspur a Grab samgple
from Treated Water Collection Tank of M/s Acmo Formulation Pvt, Ltd., Gogharwal, Ropar Road Malagarh,
Tehslil Nalagarh, Distt- Solan HP for analysis The sample was in a condition fit for analysis teported below

| further certify thal | have analysed tho aforementioned sample from 28-04-2023 to 12-
05-2023.The results of the analysis reporied below.

Method of analysis

IS- 2488(1-V), 15-3025 (Part 44):1933, »Standard Method for the Examination of Water”, 237 Edtion
prepared & published jointly by:-

1. American Public Health Association.

2. American Water Works Association.

3. Water Environment Federation.

S.No. Parameter Results Unit S.No. Paramoetor Results Unit
1 |pH 7.96 22 |Temperature (T) — G
2 |Conductivity — pmho/cm 23 |Antimony (Sb) — mg/l
3 |TDS — mgl/l 24 TKN — mg/
4 |TSS 21.0 mg/l 25 Mercury (Hg) — mg/l
5 |COD 48.0 ma/l 26 |Arsenic (As) — mag/l
6 |BOD 5.2 mg/l 27 Selenium — ma/l
7 |Sulphate(SO,) — mg/l 28 Manganese(Mn) — mg/l
8 |NOsN — mg/l 29  |Fluoride (F) — g/
g |Chloride (Cl) —- mg/l 30 Vanadium as V — mail
10 |Sodium (Na) — mg/l 31 Potassium(K) — magi
11 |Total Hardness — mg/l 32 z:;r;c:Lcn ds 0.0 mgll
12 |Total Iron (Fe) — mg/l 33 Sulphide (s) 0.0 mg/l
13 |Total Chromium — mg/l 34 Chlorine — mail

14 |Zinc (Zn) — mg/l 35 |NHyN — mo

15 |[Copper (Cu) — mg/l 36 |Chromium ** 0.0 mgi

16 |Nickel (Ni) — mg/l 37 Boron (B) — mel

17 |Lead (Pb) 0.0 mg/l 38 TC — MPN10Q mi
18 |Cadmium (Cd) — mg/l 39 FC — MPN/100 mi
19 |Cyanide 0.0 mg!/l 40 Cat+ — mg/l

20 |ONl & Grease 0.0 mg/l 41 Mg++ o mall

21 |T.Phosphate 1.74 | mgll 42

The condition of the seals, fastening and container on receipt was as: Sealed as HP PCB 140
Signed on this 15th day of May, 2023. /

tate Board Analyst

From : H.P. STATE POLLUTION CONTROL BOARD
Central Laboratory, Parwanoo, Solan-173220

To: M/s Acme Formulation Pvt. Ltd.,
Gogharwal, Ropar Road Nalagarh,
Tehsil Nalagarh, Distt- Solan HP
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No. Acctts (LFAJO.A. No. 116/2023- Jed S

STRICT SOLAN, H.P.

OFFICE_OF THE DEPUTY COMMISSIONER, DI [ SOLA

Tn

Subject:-

Sir.

153) OA No. 116/2023-2272
Member Secretary, HPS
16.03.2023 pass

of industrial wi

extension at Chowkiwala.
informing therem that the matte

directions (photocopy enclosed).

regard and submit action taken re

as this office within stipulated time pe

Date:- 29.0% 2 0d7

The Chiel Environmental Engineer.
HPSPCB, Regional Office, Baddi, District Solan HF.

Order dated 16.03.2023 passed by the Hon'ble NGT in
O.A. No. 116/2023 titled Gopal Sharma V/s State of

HP.
No. PCB (DL-

Please find enclosed herewith a copy of letter
d from the

5.27 dated 24.03,2023 as recewve

PCB. Shimla alongwith the copy of order dated

ed by Hon'ble NGT in the matter related to alleged discharge

iste by Acme Formulation Ltd. in open and construction of

Nalagarh. H.Pin violation of environmerntal noTms

r has been disposed of by giving certain

You are, therefore directed to take necessary action in this

port to State Pollution Control Board as well

riod for further necessary acton.

Yours faithfully,

b
(Kritika Kulhari) 1AS,
Deputy Commissioner, &
Solan, Distt. Solan, HP.
Date:-.......March, 2023.

Endst. No. as above

Copy to -

1. The Member Sccretary, HP SPCB, Him Panvesh, Phase-ill New Shimla for
informatien.

2. The Sub-Divisional Officer (C), Nalagarh, District Solan, HP for necessary
action.

3.4 Sh. Awul Parmar,
Bilaspur. HP wath direction to

Officer (C). Nalagarh and

Environmental Engineer, HPSPCB, Regonal Office,
take up the matter with Sub Divistongl
i Regional Ofiice. PCH Baddr Dstrict Solan and

submit report accordingly.
. i % G, .‘) A -
; " oA i",.(‘:p:‘ (Kritika Kulharij IAS,
PR —‘d\*;\ Deputy Commissioner,
'14. 4 Y " S 1 Di
¥ \G,:’. -t. o an. stt- 5013]1, !lp
;H / e !1\")-2'5"# b 3
b &)
ol ol
1 WL T .
'5, b g ‘ 4 ~f
R Aoty 4
\1 4 st AT Y
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PCB-E007/10/2023-LEGAL SECTION-ST)

[-_I,P, STATE POLLUTION CONT
Him Parivesh, Phase-IIl, New Shimla (H.P.) 171009
No. PCB (DL-353) OA No. 116/2023- 22725~ Dated- 2y, 9.2.24
To

The District Magisirate,
District Solan, H.P.

Subject: Order dated 16.03.2023 passed by the Hon'ble NGT in O.A. No.
116/2023 titled Gopal Sharma V/s State of H.P.
Sir/Madam,

Please find enclosed herewith copy of complaint alongwith order dated
16.03.2023 passed by the Hon'ble NGT in the abovacited matter related to alleged
discharge of industrial waste by Acme Formulation Ltd. in open and construction of
extension at Chowkiwala, Nalagarh, H.P in violation of environmental norms,
wherein following directions have been passed:-

“..2. We are of the view that the malier needs lo be looked into,
particularly with reference fo mode of disposal of effluents as per consent to
operate (CTQ) granted and remedial action taken by the State PCB and District
Magistrate, Solan, following due process of law. State PCB will be the nodal
agency for coardination and compliance.

3. An action taken report may be filed with the Registrar General, NGT by
e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of image PDF within two 2 months. If any further
directicn is found necéssary, he may place the matter before the Bench...”

In this connection, you are requested to fix an early date of joint
inspection of the unit in question so that action taken report could be filed in the
Hon'ble NGT well within stipulated time. Sh. Atul Parmar, Environmental Engineer,
HPSPCB (Elying Squad-1) (Mob. No. 94180-49333, E-mail:
pchrobilaspur@gmail.com) shall associate in the joint inspection on behalf of
HPSPCB.

(Encl: As above)

Sincerely,

'Sd"

Member Secretary,

4 4

#HPSPCB Shimla,
Copy to:-

1. The Chief Environmental Engineer, HPSPCB, Regional Office Baddi,
District Solan. H.P. He shall coordinate with the joint inspection team of
District Magistrate, Solan and Environmental Engineer, HPSPCB. In case the
unit is found violating the norms, regulatory action shall be initiated under the
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3.E007/10/2023-LEGA
202 3/LEGAL SECTION

Item No. 11 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 116/2023
Gopa! Sharma Applicant
Versus
Respondent

State of H,P

Date of hearing: 16.03,2023

HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

CORAM:

Application is registered based on a complaint received by post/e-mail

ORDER

1. Grievance in this application is against discharge of industrial waste

by Acme Formulation Ltd. in open and construction of extension at

Chowkiwala, Nalagarh, H.P in violation of environmental norms to the

detriment of environment and public health in the area.

2z We are of the view that the matter needs  to be looked into,

particularly with reference to mode of disposal of effluents as per consent

to operate (CTO) granted and remedial action taken by the State PCB and

District Magistrate, Solan, following due process of law. State PCB will be

the nodal agency for coordination and compliance.

a. An action taken report may be filed with the Registrar General, NGT

by e-mail at judicial-ngy@gov.in preferably in the form of searchable

PDF/OCR Support PDF and not in the form of lmage PDF within two




2\

o

¢ months. If any further direction is found necessary. he may place the

matter before the Bench.

The application is disposed of.

A copy of this order along with copy of the complaint be forwarded

to State PCB and District Magistrate. Solan by email for compliance.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

March 16, 2023
Original Application No 11672023
AB
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|  / Gmall Legal Cell <legalcellhppcb@gmaIl.cum>

o } Fwd: ORDER passed in Original Application No. 116/2023
: 1 message

mspcb-hp <mspeb-hp@nic.in>

To: legalcelihppcb <legalcellhppeb@gmail,com>

Mon, Mar 20, 2023 at 3:34 pp

From: "Consultant Judicial-NGT(P.B.)" <judicial-ngt@gov.in>

8 To: "mspeb-hp” <mspeb-hp@nic.in>, *Kritika Kulhari” <dc-sol-h p@nic.in>
e, Sent: Monday, March 20, 2023 10:59:03 AM
t Subject: ORDER passed in Original Application No. 116/2023
Respected Sir/Madam,
B Lam directed to forward a copy of the Order dated 16/0:3 /202 3 passed in
54 Original Application No, 116/2023 Gopal Sharma Applicant Versus State of ILP.
i Respondent. for your kind perusal & necessary action.
5 for further correspondence please send all the documents on the new mail-id i.e.

judicial-ngt@gov.in
Kindly acknowledge the same.

REGARDS
CONSULTANT (Judicial)
(N.G.T.)(P.B.)@New Delhi

S B W
g .ﬂlﬁgﬁ‘-‘hﬂ' . 4 W oy
f-h\-‘i:.d".“ '_‘ g o
Amnit Mahotsay [ N—

ORE EAR TN O CaRL . e ST B

2 attachments

fﬂ OA 116 of 23_removed.pdf
1718K

9 Gopal Sharma.pdf
90K



- / > ‘Public Grievance
_ e Ml o Sy
s @mplamt against Acme Formulaﬂon Ltd
From : Registrar General <rg.ngt@nic.in> Mon, Sep 12, 2022 12:35 PM
subject : Fwd: Complaint against Acme Formulation Ltd .1 attachment
To.: Public Grievance <publicgrievance-ngt@gov.in> P
From: "p society89" <p.society89@yahoo.com> ,« A »
To: pcbrobaddi@gmail.com 5 SV \w,»

Ce: "Kritika Kulhar® <de-sol-hp@nic.in>, "Registrar General® <rg. nqt@m&tm‘ "Chief,
Minister of Himachal Pradesh" <cm-hp@nic.in> Vi
Sent: Sunday, September 11, 2022 7:43:14 PM B
Subject: Complaint against Acme Formulation Ltd P

Dear Sir . !( ) "

Please find the attached file of ccmpfamt regarding disposal of :ndugtggal”wﬁste water and
construction of extension 1 by Acme F’ormulatmn Ltd. at Chow?”aia, Nalagarh

T T T Rk i Al s T

B
FoF

— PWS complaint Letter.pdf
416 KB
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Ren. No, : HPCD-9762

PHASE-4, NEAR HOTEL CROSS ROAD, NEW NALAGARH, DISTT, SOLAN, HP-174101

cinal @ psocacty82Glyahoo.com

Fresident
Gopal Sharma
78766.77428

Vice-Proswdont
Sheri Singh
37365.-73308

General Secretary
Prem Singh Thakur
885922.28546

Treaswier
Sanjecy Xumar
£0811-533584

Adwvisors
Bhanu Kiran
B3508.70777

Sachin Sharmz
94185-08285

Hzrjeet Singh
7018%-33217

S —

¥ - —
oute Solait] 70

|

To
Sub Divimional Magistrate,
Naluagarh, [stnct Solan, HP

Subject: Complamt regarding disposal of industaial waste water and constiuchon
of extension by Acme Formulation Ltd at Chowkiwala, Nalagarh.

Respected Sir/ Madam,

Jt 15 bemg hunbly stated to your goodself that, we residents of Public Welfare
Society, Phase-d, Near Hotel Crossroad, New Nalagarh (Villege Ghogadwal, PO
Riypura, Tehst Nalagach, District Solan. HP-1743000 are soffering 5 ot due v
disposal of mdustrial waste water in open byjAeme Feramulation Lid v clow Kiwala
Nalagarh,
S——-=TTsis unlawful disposal of industrial waste results i spreading ot contagrous
diseases and deeradanon ofenvironment 1 our sociery.

Now this abave mentioned company has started (o construct 4 new exiension of

——— —= — i —————pt L e

existag plant pean tie houndary of ourresidenn u ectony, whict will have sdverss effers
anthe health o youse sads oliaped peapleas seellas avery resudent el ous ooty

We would ke to huinkiy wmenton tha tic Acae Forsrulanon Lid. at Crowkiweds,
Nalagarhs clearly violating the laws mentioned by sreen tribund, hew Deliu

We the residents of Public Wellare Society, Phase-d, Near Hotel Crosscead. and
New Nalagarh hereby request your good self with our folded hands to kindly take
necessary action against the smd company and help us to fulfill our constitunanal nghts of

hvelihood.

L
Thankitg y ou inahicpation A
Enclosures: ‘_’ i NS
Photographs atiached. x )
Copyto: L\
8 National Greea Tribunaf, New Delbi ST \‘\/ .
r A Chiet Minister Office Shimla, ES -
i DO OHice Doban. % ! 4
4, Follution Cuntral Board Baddi T ? e
President
Public Welfaro Sociaty

Phasa - 4, New Nalagarh HP

e —
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